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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra State Security Corporation (Amendment)

Act, 2012 (Mah. Act No. XXXII of 2012), is hereby published under the authonty of
the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government, -
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXII OF 2012.
(First published, after having received the assent of the (j}ouernor in
the “ Maharashtra Government Gazette ”; on the 24th Decém_ber 2012).

An Act to amend the Maharashtra State Security-Corporation'
Act, 2010. :

Mah., WHEREAS it is expedient to amend the Maharashtra State

'%%13 Security Corporation Act, 2010, for the purposes hereinafter

appearing, it is hereby enacted in the Sixty-third Year of the
Republic of India. as follows —

1. This Act may be called the Maharashtra State Securlty Short tltle
Corporation (Amendment) Act, 2012.
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Amendment
of section 3
of Mah. VI
of 2010.

Amendment
of section 9
of Mah. VI

of 2010.

Amendment
of section 13
of Mah. VI
of 2010,

2. In section 3 of the Maharashtra State Security Corporation Mah.

Act, 2010 (hereinafter referred to as " the principal Act "), in sub- 300

section (3), after the words " ‘the rank of " the words " Director-
General and Inspector- General or ” shall be inserted and shali be
deemed to have been 1nserted w1th effect from the 23rd August
2012.

3. In section:9 ofaﬁthe .principal Act, in.-sub-section (2), for the
words " Director-Gerieral and Inspettor-General " the words

" Director-General and Inspector-General of Police " shall be .

substituted.

VI of

4. In section-13 of the principal ‘Act, in sub-section (2), for the. . -

words " Director-General and Inspector-General " the words
" Director-General and Inspector-General of Police " shall be
substituted.
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5. Notwithstanding anything contained in the principal Act, Validation
the appointment of Director-General and Inspector-General as the gfpointment
Managing Director of the Corporation made by the State of Director-

Governmeént on the 23rd August 2012 and any power exercised or ﬁf;;,i,‘;ﬂ,ind
function discharged by such Managing Director during the period ﬁenﬁff{i as
from the 23rd August 2012 till the commencement of: the Director
Mah. Maharashtra State Security Corporation (Amendment) Act, 2012, gﬁeﬁcg’n
of ‘shall be and shall always be deemed to have been validly made, him.
2012. exercised or discharged, as if the provisions of the principal Act, as
amended by the said Act had been in force at all material times ;
and no such appointment or exercise of powers or discharge of
functions shall be or shall be deemed to be invalid or shall-be
called in question in any court or before any authority merely on
the ground that the State Government had no power to make the
appointment or that any power exercised or function discharged
by the Managing Director under the provisions of the principal Act

was without authority of law.
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